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CANARA BANK,
REGIONAL OFFICE, KOLLAM

TAG Centre, Opp.Mathrubhumi, Ramankulangara, Kollam-691012,
E-mail: rokimrec@canarabank.com

dorel & Canara H.ml\@

POSSESSION NOTICE [Section 13(4)] (For Immovable propert
Whereas, The undersigned being the Authorised Officer of the Canara Bank, Kollam
Kundara Branch, under Securitisation And Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (Act 54 of 2002) (hereinafter referred to as ‘the
Act’) and in exercise of powers conferred under Section 13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules 2002, issued a Demand Notice dated 07/05/2025
calling upon the borrower/s: M/s Liya Steel Manufacturing, No 5/791, Shagon Jn, Nallila
P.O, Pallimon, Nedumpana, Kollam-691515, Mr. Midhilaj A, Konathuveed, Crescent Nagar
188, Vadakkevila, Kollam-691010 to repay the amount mentioned in the notice, being
Rs. 87,63,015.26 (Rupees Eighty seven lakhs sixty three thousand and fifteen and
paisa twenty six only) within 60 days from the date of receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/ her under section 13 (4) of the said
Act, read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this 25" day of
July of the year 2025.
The borrower in particular and the public in general are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the Canara
Bank, Kollam Kundara Branch, for an amount of Rs. 89,69,302.95 (Rupees Eighty Nine
Lakh Sixty Nine Thousand Three Hundred and Two and Ninety Five Paise Only)
plus interest and other charges thereon.
IThe borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act,
in respect of time available, to redeem the secured assets.
DESCRIPTION OF THE IMMOVABLE PROPERTY
All part and parcel of 22.60 ares of industrial land and load bearing industrial shed in Re Sy
No 278/17, Block No 20, Pallimon village, Kollam Taluk, Kollam District in the name of Mr.
IMidhilaj A. Boundaries (As per Location certificate): North: Property belongs to
Lalithabhai Amma, South: Panchayat Road, East: Property belongs to Ponnamma and
Jayanthi, West: Property belongs to Jameela Beevi
Place: Kollam,
Date: 25-07-2025

Authorized Officer,
Canara Bank

Wes wiTos wwETarsy
Bank of Maharashtra

Bank of Maharashtr;ZBml;al Office-Ernakulam

II™ Floor, G K Arcade, Bypass Junction, Palarivattom, Vennala Post, Ernakulam,
Kerala-682028. Phone: 0484-4858739. e-mail : legal_ern@ k.co.in

POSSESSION NOTICE [Rule-8(1
WHEREAS, The undersigned being the Authorized Officer of the Bank Of Maharashtra,
Ernakulam Branch under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002, and in exercise of the powers conferred under Sub-
Section (12) of Section 13 read with Rule 8 of the Security Interest (Enforcement) Rule, 2002,
issued a Demand Notice dated 09-05-2025 calling upon (1). M/s Instyle Sign, 49/756 A, 3/132
Eroor, Marankulangara Road, Tripunithura, Ernakulam-682308, (2). Mrs. Richy Joy, Propreitor,
Flat No. 14 B, Kannarkatt Condominium, TOC H School, Vyttila, Ernakulam-682019 to pay in
full and discharge your liabilities to the Bank aggregating loan No. A/c: : 60398976989 Rs.
70,39,002/- (Rupees Seventy lakhs thirty nine thousand and two only) plus prevailing rate
of interest with effect from039-05-2025 plus all other charges. (O/s balance Rs. 68,29,890.30 +
accrued interest Rs, 1,80,997/- + Penal interest Rs. 28,114/-) within 60 days from the date of
receipt of the said Notice.
The borrower/guarantor having failed to repay the amount, Notice is hereby given to the borrower/
guarantor and the public in general that the undersigned has taken symbolic possession of the
property described herein below in exercise of powers conferred on him under section 13 (4) of
the said Act read with Rule 8 of the said rules on this 29-07-2025.
The borrower / guarantor in particular and the public in general, is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of Bank of
Maharashtra for an amount hereinabove mentioned.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.
DESCRIPTION OF MORTGAGED IMMOVABLE PROPERTY

(1): Equitable Mortgage of residential property at Re Sy. No. 146/6-2-2, Sy. No. 387/1A3/6 in
Block No. 34 of Choornikkara Village, Aluva Taluk. Bounded: North: Property of Hussain;
East: Panchayath Road; West: Property of Narayanan & Panchayath; South: Panchayath Road
(2): Equitable Mortgage of residential property at Vytilla P.O in the name of Sri. Richy Joy, S/o
Joy joseph @ Joy K.J, Kannarkkatu Kondominium, Flat No.14B, Vytilla .P.O, Kochi-682019
Taluk. Bounded: North: Property of Rebecca Francis and Private Road; East: Properties of
Chandravathy and Saraswathy amma; West: Purampoke Tank; South: Property of Kumaran

. (Sd/-) For Bank of Maharashtra,
El:t:e 5;[‘;;;'032"5]’ Authorized Officer and Chief Manager,

i Zonal Office, Ernakulam Zone.

reldTar o
Bank of Maharashtra, ZONAL OFFICE- ERNAKULAM ZONE,
|ir Floor, G.K. Arcade, Palarivattom Bypass Jn., Vennala P.O., Emakulam-682028,
Ph: 0484-2927288, e-mail : dzmernakulam@mahabank.co.in
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Bank of Maharashtra, Zonal Office-Ernakulam

1™ Floor, G K Arcade, Bypass Junction, Palarivattom, Vennala Post, Ernakulam,
Kerala-682028. Phone: 0484-4858739. e-mail : legal_ern@mahabank.co.in

STATE BANK OF INDIA

RASMEC-IV, 4" Floor, KSHB Building, Santhi Nagar, S Kovil Road, Thiruvananthapuram - 01
POSSESSION NOTICE

Issued under Rule 8(1) of Security Interest [Enfnrcemenl) Rules 2002) And Issued in
Appendix IV of the said Rules.

POSSESSION NOTICE [Rule 8(1)]
WHEREAS, The undersigned being the Autharized Officer of the Bank Of Maharashtra under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest
Act, 2002, and in exercise of the powers conferred under Sub-Section (12) of Section 13 read
with Rule & of the Security Interest (Enforcement) Rule, 2002, issued a Demand Notice dated
07.05.2025 calling upon the 1.Eagle Associates,Represented by Proprietor Mr Juby Thomas,
3rd Floor AS3 XI1275- 44, Heavenly Plaza, Thrikkakara Vazhakkala Kalamassery, Ernakulam-
682021(Borrower), 2. Mr. Juby Thomas, Vettikkattil,Inchoor,Kozhippilly, Kothamangalam
PO Kozhipilly, Ernakulam, Kerala-686691( Proprietor/borrower), 3.Mr .Antony George,
(guarantor), 4.Mrs. Annakutty George, (Guarantor) both residing at Moolakkad House,
Industrial Nagar PO,Chethipuzha, Changanassery,Kottayam,Kerala-686106 all to pay in full
and discharge your liabilities to the Bank aggregating Rs. 8,39,57,438/-( Rupees Eight Crores
Thirty Nine Lakhs Fifty Seven Thousand Four Hundred Thirty Eight) plus prevailing rate
of interest with effect from 07.05.2025 plus all other charges (O/s balance isRs 7,99,96,597.76+
accrued interest Rs.39,09,877.00+penal interest Rs. 50,963) (A/C No. 60473727279) within
60 days from the date of receipt of the said Notice. The notice was sent by Regd. Post, Speed
Post and Courier/Dasti.
The borrower/guarantor having failed to repay the amount, Notice is hereby given to the
borrower/ guarantor and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers conferred on him
under section 13 (4) of the said Act read with Rule 8 of the said rules on this 30.07.2025
The borrower / guarantor in particular and the public in general, is hereby cautioned not to
deal with the properties and any dealings with the properties will be subject to the charge of
Bank of Maharashtra, Kothamangalam Branch for an amount hereinabove mentioned. The
borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect
of time available, to redeem the secured assets.
DESCRIPTION OF IMMOVABLE PROPERTY

All that pieces and parcel of the properly with an extent of 14.55 ares in Re sy no 517/11
having building constructed or to be constructed with all other fixtures and having a building
number.14/256, situate at Vazhappally Panchayat, within local limits of Chettipuzha village,
Changanassery taluk Kottayam District and registered in the name of Mr. Antony George and
Mrs. Annakutty George in the Registration Sub District Changanassery and Registration District
Kottayam. Bounded: On the North: Property of Kainikara Mary and Lijo Antony Ekankavil ;
South: Property of Thunduparambil Monamma Pathrase; East: Property of Elavumkala
Puthenveetil Mathew, Annammma & Susamma Chittazath; West: Santhi Nagar Road
CERSAI ID : Security Interest ID : 400076229849; Asset ID: 200077794083.

Authorized Officer and
Chief Manager, Zonal Office, Ernakulam Zone.

Place: Ernakulam
Date : 30.07.2025

POSSESSION NOTICE [Rule-8(1)]

WHEREAS, the undersigned being the Authorized Officer of the Bank Of Maharashtra, Housing
finance branch under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002, and in exercise of the powers conferred under Sub-
Section (12) of Section 13 read with Rule 8 of the Security Interest (Enforcement) Rule, 2002,
issued a Demand Notice dated 05-05-2025 and paper publication dated 21-05-2025 calling
upon (1). Mr. Rojo Vallooran Antony, (borrower) (2). Mrs. Manju Rojo, (co-borrower) both
residing at: Vallooran House, Kaippattoor, Kalady, Aluva, Emakulam, Kerala-683574, (3). Mr
Sudeesh Babu. PS, (seller) Flat No .17C, Tower No. 5, Tata trivtam, Erakulam-682018 also
at: Puthussery House, C-1, Jewel Planet, Vyttila, Ernakulam-682019 to pay in full and discharge
your liabilities to the Bank aggregating loan A/c. No. 60497024846 Rs. 4,77,83,299/- (Rupees
Four Crores Seventy Seven Lakhs Eighty Three Thousand Two Hundred Ninety Nine
only) plus prevailing rate of interest with effect 06-05-2025 plus all other charges (O/s balance
Rs. 4,64,92,764/- + Accrued interest Rs. 12,89,003/- + penal interest Rs. 1,355/ + discharge
fees Rs.177/-) within 60 days from the date of receipt of the said Nolice. The notice was sent by
Regd. Post, Speed Post and Courier/Dasti.
The borrower/guarantor having failed o repay the amount, Notice is hereby given to the borrower/
guarantor and the public in general that the undersigned has taken Symbolic Possession of the
property described herein below in exercise of powers conferred on him under section 13 (4) of
the said Act read with Rule 8 of the said rules on this 29™ July 2025.
The borrower / guarantor in particular and the public in general, is hereby cautioned not to deal
with the properties and any dealings with the properties will be subject to the charge of Bank of
Maharashtra for an amount hereinabove mentioned.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in
respect of time available, to redeem the secured assets.

DESCRIPTION OF MORTGAGED IMMOVABLE PROPERTY
All that pieces and parcels land with residential building constructed or to be constructed
having building with ground floor having Door No. 40/972 (35/ 141-B and 1¢ floor there on
having separate floor there on with Door No. 40/972A( 35/141-B1) situate in Sy. No. 25/1-7 at
Poonithura Village, Kanayannur Taluk, Palarivattom Kara, Emakulam-682038 admeasuring
6975 Square feet and bearing CTS/Survey No. 25/1-7. Boundaries: North: Property in Sy.
No. 25/2; East: Property of Suresh Bharathan; West: Property of Kochu Rani Tharakan; Seuth:
Corporation Road. (Sdi-) For Bank of Maharashtra,

Whereas, the undersigned being the authorised officer of State Bank of India under the Securitisation
& Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter

referred fo as Act) and in exercise of powers conferred under section 13 (2) of the said Act read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 (hereinafter referred to as Rules),
issued demand notices on cited dates calling upon the borrowers/Co-borrowers/ guarantors of
State Bank of India whose details are given under to repay the amount mentioned in the notice
plus contractual rate of interest and costs and other expenses_ thereon from under mentioned
dates within 60 days from the date of receipt of the said notices. The borrowers/guarantors having

failed to repay the due amount, notice is hereby given to the borrowers/guarantors and the public
in %enera\ that the undersigned has taken possession of the properties SL No.1 & 2 on

7.2025 as described herein below in exercise of the powers conferred on him under Section
13 (4) of the said Act read with Rule 8 of the said Rules.

Name & address of the Borrowers/
Guarantors

Sri. Stariyon M & Sri. Muraleedharan Nair, Nagarthala
Veedu, Panimoola, Andoorkonam, Pothencode P.O, 23.05.2025 |55 op 23 07.2025
Thiruvananthapuram - 695 584 + interest & costs

DESCRIPTION OF MOVABLE/IMMOVABLE PROPERTIES : All that part and garcel of the pr%periy

of 6.46 Ares of land (i.e. 5.15 Ares in Re.Sy.No.142/8-2, 0.66 Ares in Re.

0.65 Ares in Re.Sy.No.142/8-1-3) in Block No.7 of Andoorkonam Village, \ruvananlhapuram

Taluk, Thiruvananthapuram DISUICT. and all \mﬁrovemenls and structures covered by the Sale deed

No. 3055/2015 dated 29.09.2015 of SRO Pothencode belonging to Sri. Slarl{vnn M. BOUNDARIES

of the Propel ng North : Road and Pmpeny of Anuroop, South ™ Property of Sadasivan Nair, East
: Property of Geetha and Anuroop, West : Property of Prabhakumari and Sasidharan Pillai.

Date of

Amount to repa;
Notice L5y

Rs.52,80,436/-

5 Smt. Baby Sreerkha L & Sri. Retnachand,| Date of Notice a§50n2§43373'2l'812-5
Leena Nivas, Alanchery, Yeroor (PQ), Kollam - 691312 12.05.2025  IMtarasi & hoste

DESCRIPTION OF MOVABLE/IMMOVABLE PROPERTIES : All that part and parcel of the property
of 8.30 Ares of land in Sy.N0.655/2 in Yeroor Village, Pathanapuram Taluk, Anchal Sub-Districi,
Kollam District and all improvements and structures covered by the Partition Deed No.2295/10 dated
06/07/2010 of SRO Anchal belonging to Sri. Ratnachand. BOUNDARIES of the Property : North :
Road, South : Property of B V Korathu, East : Property of TR Hari, West : Property of Jayakumari.

The borrowersico-borrowers/ guarantors in particular and the public in general are hereby cautioned
not to deal with the properties and any dealings with the properties will be subject to the charge of State
Bank of India for the amount cited and interest, costs, other expenses and dues thereon from the
dates mentioned above. The borrower's/mortgagars/guarantors attention is invited to the provisions of
sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Place : Ernakulam, Authorized Officer and Chief M
Date : 29-07-2025. Zonal Office, Ernakulam Zone.

Flace : Thruvananihapuram {Sdl-) Authorised Officer, State Bank of India

STATE BANK OF INDIA

STRESSED ASSET RECOVERY BRANCH, LMS Compound,
Opp. Museum West Gate, Vikas Bhavan (PO), Th|ruvananthapuram-695033
Ph: 0471-2318096, 2317095, 2311076, E-mail; sbi,10058@sbi.co, |n

-IV-A
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [s%e Sr{éﬁ\ss?]tu

ule
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8 (6) of the Security Interest(Enforcement) Rules, 2002.

Nofice is hereby given fo the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgaged/charged to the State
Bank of India, the Physical possession of which has been taken by the Authorised Officer
of State Bank of India will be sold on “As is where is", “As is what is”, and *“Whatever there
is" on 22-08-2025, for recovery of respective dues with future interest and costs to the State Bank
of India, Stressed Assets Recovery Branch, Thiruvananthapuram as mentioned below.

Name & Address of the Borrowers & Guarantors:
(1). Mr. Regin. R.G, (2). Mrs. Sandhyadevi. R.J, both residing at: Geetha Bhavan,
Kidarakuzhy, Vizhinjam, Thiruvananthapuram-695523, also at: Sandhya Nivas, Mele
Kunnath, Mulloor PO, Vizhinjam, Thiruvananthapuram-695523.

Due Amount: Rs. 35,00,972/- as on 28-07-2025 plus fulure costs and interest.

STATE BANK OF INDIA

STRESSED ASSETS RECOVERY BRANCH-IIl, ERNAKULAM
40/947, 1 Floor, R.S. Building, Metro Pillar No. 697,
Opp. Maharajas College Ground, M.G. Road, Emakulam-682 011,
Ph: 0484-2365341, E-mail: sbi.70683@sbi.co.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (; SR that the below described immovable properties mortgaged to the Secured Creditor,
the physical ﬁossessmn of which has been taken by the Authorised Officer of State Bank of
India being the Secured Creditor, will be sold on “As is where is’, “As is what is" and
“Whatever there is” basis on 10-09-2025 for recovery of respective dues with future interest
and costs to the State Bank of India, SARB-Il Ernakulam as mentioned below.
Interested bidder may deposit Pre-bid EMD with PSB alliance before the close of e-auction.Credit
of Pre-bid EMD shall be given to the bidder only after receipt of payment in PSB Alliance’s
bank account and updation of such information in the e-auction website. This may take some
time as E|;>er banking process and hence bidders, in their own interest, are advised to submit
the pre-bid EMD amount well in advance to avoid any last minute issues.

Name & Address of the Borrower/Guarantor: M/s Keerthi Silks, Prop:Shri.
Krishnankutty, S/o Kuppelan, Opp: SBI Nemmara Branch, Main Road, Vallanghy, Palakkad,
Shri.Krishnankutty, (S/o Kuppelan), Shri.Narayanan, (S/o Kuppelan), Both Residing

at: Nambooriparambil House, Chathamangalam, Nemmara, Palakkad 678508

Recovery Amount: Rs.71,60,568/- (Rupees Seventy one lakh sixty thousand five
hundred sixty eight only) as on 23.07.2025 with future interest and costs

FORM A -PUBLIC ANNOUNCEMEN

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF PROFESSIONAL
EDUCATIONAL NETWORK & STRUCTURES PRIVATE LIMITED

RELEVANT PARTICULARS
PROFESSIONAL EDUCATIONAL
1. | Name of corporate persen NETWORK & STRUCTURES
PRIVATE LIMITED
2. | Date of incorporation of corporate person 14/09/2016
3. | Authority under which corporate person is | Registrar of Companies, Kerala
and Lakshadweep under the

incorporated / registered

Companies Act, 2013
4. | Corporate Identity No. / Limited Liability U70109KL2016PTCO46822
Identity Number of corporate person

5. | Address of the registered office and principal | Regd. Office: TC 27/1667, 1st Floor,
office (if any) of corporate person Edamala Plaza, Opp: State Police
Head Quarters, Vellayambalam,
Thiruvananthapuram, Kerala,

India, 695 010.

6. | Liquidation commencement date of
corporate person
7. | Name, Address, E-mail Address, Telephone

number and the Registration number of the
Liquidator

26.07.2025

Rajmohan R, Insolvency Professional
(IEBI/IPA-001/IP-P-02331/2020-
2021/13517) AFA Valid 30.06.2026
ADDRESS: - Rajbhavan,
Krishnapuram St No 6, HS 175A &
514-12M1, Ollukkara, Thrissur- 680655,
EMAIL: -rajmohanip@gmail.com
Mobile: -9946823989

DESCRIPTION OF PROPERTIES: PROPERTY 1: All that part and parcel of the property
admeasuring 4.65 Ares of land in Re Sy No.631/2 (Old Sy no.1334/1) Block No.54, Nemmara
Village, Chittur Taluk, Nemmara Sub District, Palakkad District standing in the name of Shri.
Krishnankutty S/o Kuppelan and Shri Narayanan S/o Kuppelan vide document No.59/2016
dated 11.01.2016 and Purchase Certificate N0.514/1971 dated 31.12.1971 with residential
building bearing No.XIV/732 (X1/599) of Nemmara Panchayath and all improvements, structures
and easements attached thereto. Present Boundaries: East: Property of Chamunni; West:
Property of Kasu; Nerth: 3 Meter wide road; South: Property of Uma Maheswari

Reserve Price: Rs.18,00,000/- I EMD: Rs.1,80,000/-

PROPERTY 2: All that part and parcel of the property admeasuring 5.57 Ares of land in Re Sy
No.626/6 (old Sy No.1330/1part) block No.54, Nemmara Village, Chittur Taluk, Nemmara Sub
District, Palakkad District in the name of Shri. Krishnankutty S/o Kuppelan vide document
No.2182/2010 dated 24.05.2010 with residential building bearing No.XIV/710 of Nemmara
Panchayath and all improvements, structures and easements attached thereto. Boundaries:
East: Road; South: Road; West : Property of Soman and Ranganayaki; North: Property of Mohan

8. | Last date for submission of claims

25.08.2025

Notice is hereby given that the PROFESSIONAL EDUCATIONAL NETWORK &
STRUCTURES PRIVATE LIMITED has commenced voluntary liquidation on 26.07.2025
The stakeholders of PROFESSIONAL EDUCATIONAL NETWORK & STRUCTURES
PRIVATE LIMITED are hereby called upon to submit a proof of their claims, on or before
25.08.2025 to the liquidator at the address mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.

Place: THRISSUR CARajmohanR  (-Sd-)
Date:-29.07.2025 Name and Signature of the Liquidator:

STATE BANK OF INDIA

STRESSED ASSET RECOVERY BRANCH, LMS Compound,

SBI

Opp. Museum West Gate, Vikas Bhavan (PO), Thiruvananthapuram-695033

Ph: 0471-2318096, 2317095, 2311076, E-mail: sbi.10058@sbi.co.in

AppendixIV-A
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES [Sﬁﬁuﬁr%“{%?]m

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8 (6) of the Security Interest{Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgagedicharged to the State
Bank of India, the Symbolic/Physical possession of which has been taken by the Authorised
Officer of State Bank of India will be sold on "As is where is", “As is what is", and “Whatever
there is" on 19-08-2025, for recovery of respective dues with future interest and costs to the State
Bank of India, Stressed Assets Recovery Branch, Thiruvananthapuram as mentioned below.

Name & Address of the Borrowers & Guarantors:
(1). M/s. Thoompunkal Traders, Shop No. 3, Kachirackal Buildings, Near New Post
Office, Vennikulam, Pathanamthitia-689544, (2). Mrs. Sajani Binu, Wio. Binu K. Mathew,
Proprietrix, M/s. Thoompunkal Traders, Thoompunkal House, Valankara, Vennikulam.
P.O., Pathanamthitta-689544, (3). Mr. Biju Mathew, S/o. T.K. Mathew, (4). Mrs. Mobby
Biju, W/o. Biju Mathew, both residing at: Thoompunkal House, Valankara, Vennikulam.
P.0., Pathanamthitta-689544, also at: 24B 202, Vaibhav CHSL, Sasthri Nagar, Goregon (W),
Mumbai, Pin-400104.
Due Amount: Rs. 2,72,07,232)- as on 25-07-2025 plus future costs and interest.
DESCRIPTION OF IMMOVABLE PROPERTY:

All part and parcel of land and property and improvements thereupon together with all buildings
existing and/or to be constructed in 24.15 ares of vacant land comprised in Re Sy. No. 201/
4 (17.45 Ares), 201/11 (06.70 Ares), Old Sy. No. 801/4-1 in Block No. 6 of Puramattom
Village, Mallappally Taluk, Vennikulam Sub District, Pathanamthitta District registered in the
name of Sri. Biju Mathew and Smt. Mobby Biju as per Sale Deed No. 2033/2011 dated 08-12-
2011 of SRO Venmkulam Bounded in the: North by Property of Prabhakaran Pillai; South

Interested bidder may deposit Pre-Bid EMD with ebkray (PSB Alliance) before the close|
of e-Auction. Credit of Pre-bid EMD shall be given to the bidder only after receipt of|
payment in ebkray's (PSB Alliance) Bank account and updation of such information in the
e-auction website. This may take some time as per banking process and hence bidders,
in their own interest, are advised to submit the pre-bid EMD amount well in advance to
avoid any last minute problem.
For detailed terms and conditions of the sale please refer to the link provided in
web portal of the secured creditor h i.co.in
Details also available at https: Hebkray.ln.

(Sd/-), Authorised Officer,

Chief Manager, SARB, Thiruvananthapuram.

Date : 25-07-2025,
Place : Thiruvananthapuram.

Reserve Price: Rs.33,50,000/- [ EMD: Rs.3,35,000/-

Encumbrances- Nil to the knowledge of the bank

DESCRIPTION OF IMMOVABLE PROPERTY:

All part and parcel of land and property and improvements thereupon together with all buildings
existing and/or to be constructed in 1.21 ares of land in Block No. 7, Re Sy. No. 237/7-1 of
Malayinkeezhu Village, Kattakkada Taluk, Thiruvananthapuram District in the name of Rejin.
R.G. and Sandhyadevi. R.J by virtue of Sale Deed No. 3513 of 2018 dated 29-09-2018 of
Malayinkeezhu SRO. Bounded in the: North by: Property of Arun Gopakumar and Suvitha;
South by: Property of Sreekumar & Sheeja; East by: Private Road; West by: Property of
Selaman.

Reserve Price: Rs. 25,83,000/- | EMD: Rs. 2,58,300/- | Bid Increment: Rs. 10,000/-

Date & time of e-Auction: 22-08-2025
Interested bidder may deposit Pre-Bid EMD with ebkray (PSB Alliance) before the close
of e-Auction. Credit of Pre-bid EMD shall be given to the bidder only after receipt of
payment in ebkray's (PSB Alliance) Bank account and updation of such information in the
e-auction website. This may take some time as per banking process and hence bidders,
in their own interest, are advised to submit the pre-bid EMD amount well in advance to
avoid any last minute problem.

For detailed terms and conditions of the sale please refer to the link provided in
web portal of the secured creditor https:/isbi.co.in.
Details also available at https://ebkray.in.

Date
Place :

1 28-07-2025,
Thiruvananthapuram.

(Sd/-), Authorised Officer,
Chief Manager, SARB, Thiruvananthapuram.

JEA Name & Address of the Borrower/Guarantor: Mr.Noushad Abdulla Keethodi, Keethodi
House, Payyoli Angadi, Thurayur P.O, Kozhikode- 673 523

Recovery Amount: Rs.50,86,366/- (Rupees Fifty lakh eighty six thousand three hundred
sixty six only) as on 23.07.2025 with future interest and costs

DESCRIPTION OF PROPERTY: All that part and parcel of the property admeasuring 9.10
Ares of land in Sy No.26/38,29/1& 29/4,5 in Thurayur Village, Koyilandi Taluk, Kozhikode
District in the name of Noushad Abdulla Keethodi vide Regd Assignment Deed No.1485/1999
of SRO Payyoli with a residential building and all improvements, structures, rights and
easements attached there to. Present Boundaries: East: Panchayat Road; West: Property
of Kunnummal Moosa; North: Property of Puthukkud Akbar; South: Property of Kunnummal
Assainar

Reserve Price: Rs.86,16,000/- EMD: Rs.8,61,600/-

Encumbrances- Nil to the knowledge of the bank

For detailed terms and conditions of the sale please refer to the link provided in web portal
of State Bank of India, the secured creditor “https://sbi.co.in”. Details also available at
“https://baanknet.com”

Place : Ernakulam
Date : 23-07-2025

(Sdl-) Chief Manager & Authorised Officer
State Bank of India

. HDFC BANK

e understand your world

CANARA BANK, REGIONAL OFFICE,
KOLLAM, Tag Centre,

Opp.mathrubhumi, Ramankulangara,
Kollam-691012, Ph: 0474-2791424,

CORRIGENDUM

In the demand notice published in this
newspaper on 07-06-2025 under the
SARFAESI Act, in the Account of Mr. Jinu
Chacko, Mrs. Marina Kurian, Mr.John
Tundil, M/s Vidyabhavan Book Stall of
Pandalam Branch, request that the amount of
Rs.9,50,603.81and Rate of Interest 10.85%
in the account OD/OCC-A/c No.
125001988938 to be included in other liabilities
instead of current liability.

Kollam (Sd/-) Authorised Officer,
31-07-2025 Canara Bank

said Borrower (s) respectively.

MmN eniom\; dbolel ddd Canara B
| [P s Firfiie Syndic-ate]

NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

Sub: Notice issued under section 13(2) of the Securitization & Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002.
Sir/Madam: You have defaulted in repayment of the loans availed from us and are liable to discharge these debts, which have been classifed as Non Performing Assets
and remain unpaid despite repeated requests. Notices were sent to you under Section 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002, that if you fail to discharge the said debt with future interest and costs within 60 days of the notice, the bank will exercise all or any of the
rights detailed under sub Section 4 and other applicable provisions of the said Act Including enforcement of the security interest created by you in favour of the bank.

CANARA BANK, RECOVERY & LEGAL SECTION
Regional Office:Thirumullavaram P.O, Ramankulangara,
Kollam-691 012, Ph: 0474-2791424

SI.

No Name & Address of the Borrowers / Join Borrowers / Guarantors / Mortgagors

Description of the movable/
Immovable Properties

Kottarakkara, Kollam-691506,

Mr. Prasannan Damodaran, S/o Krishnan Damodaran, Late Mrs. Kumari D (deceased & represented by legal heirs), W/| || hart and parcel of 04.80 ares of land and buildin
1 |o Prasannan Damodaran, Mr. Rahul P, S/o Prasannan, All Addreses: Sreeragam Padinjattinkara, Neeleswaram P.O, P P 9

in Re Sy. No.171/3, Block No 23, Kottarakkara
Village, Kottarakara Taluk, Kollam District in the

Loan No, Nature of Loan Liability with interest as on

Rate of Interest name of Mrs.Kumari.D. Boundaries (As per

2681619035408

Housing Loan undertaken by the bank in recovering its dues)

Rs. 3,86,160.88 (along with interest together with all costs, charges,
expenses and incidental expenses with respect to the proceedings

9.05% per annum compounded
monthly along with applicable
penal interest /charges

Location sketch) North: Road , South : Property
of Alex, East : Road, West: Road and Property of
Alex

Branch: Kottarakkara Notice Date: 25-07-2025

NPA Date: 11.03.2025

2 Varkala Taluk, Trivandrum Pin-695603

Smt. Shajitha Beevi, W/o Shafeek, Shri. Shafeek, both are residing at Fathima Manzil,Vettiyara Po,Navaikulam Village,

All that is Part and Parcel of 1.80 ares of land with
residential building in Re Sy No.186/5 in Block

Loan No, Nature of Loan Liability with interest as on

Rate of Interest No.24 of Navaikulam village, Navaikulam Sub

164001680283

Mortgage loan undertaken by the bank in recovering its dues)

Rs. 9,21,476.24 (along with interest together with all costs, charges,
expenses and incidental expenses with respect to the proceedings

district, Varkala Taluk, Trivandrum District in the
name of Smt. Shajitha Beevi.Boundaries: (As per
Location sketch of Navaikulam Village): North:

11.30% per annum compounded
monthly along with applicable
penal interest /charges.

Branch: Paripally Notice Date: 25-07-2025

Property of Sali; South: Thadam; East: Property of

NPA Date: 24.07.2025 Siyad; West: Property of Shahina

Sri.Rajendran K, Smt.Sindhu S, both are reisidng at Rajendra Bhavanam, Koippad, Chathanoor, Kollam-691573

All that is part and parcel of 4.05 ares of land with

Loan No, Nature of Loan Liability with interest as on

Rate of Interest residential building which is comprised of 3.37 ares

1548619014881
Housing loan

undertaken by the bank in recovering its dues)

Rs. 2,74,845.27 (along with interest together with all costs, charges, 11.35% per annum compounded
expenses and incidental expenses with respect to the proceedings

inRe Sy No 238/13-5-2 and 0.68 ares in Re Sy No 238/
5-2 Block no: 30 located at Meenad Village, Kollam

thly al ith applicabl
o g i app icatle Taluk, Kollam District in the name of Sri. Rajendran K.

penal inferest /charges.

Other Liabilities: 181031594218, KMCC |

Liability with interest Rs. 50,895/

Rate of Interest : 7 % Boundaries as per location certificate: East:

Branch: Adichanalloor Notice Date: 25-07-2025

Property of Mani; West: Property of Sarala; North:
Property of Valliyethethu Unnithan; South: Road

NPA Date: 22.07.2025

proceedings under any other applicable provisions of law.

We are forwarding herewith the Demand Notice issued in the following accounts where either AD Cards are not received back or Notices not accepted by the borrowers. So we are constrained
to cause this publication. You are hereby called upon under Section 13 (2) of the SARFAESI Act 2002 to discharge the above mentioned liability within 60 days from the date of this notice
failing which the bank will be exercising all or any of the rights under section 13 (4) of the Act. You are also put on natice that as per the terms of Sub-Section (13) of Section 13 of the Act,
you shall not transfer by sale, lease or otherwise the said secured assets described above. This notice is issued without prejudice to the Banks right to initiate/continue other action or legal

Regd Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel, Mumbai-400 013
Branch: HDFC Bank Ltd, Tagore Theatre Road, P.B. No.2288, Vazhuthacaud, Thiruvananthapuram-695010
Tel: 0471-6170373/6170372, CIN L65920MH1994PLC080618 Website: www.hdfchank.com

Under Section 13 (2) of the Securitisation And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002 (Act)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002.

Whereas the undersigned being the Authorised Officer of HDFC Bank Ltd under Securitisation And Recanstruction Of Financial Assets
And Enforcement Of Security Interest Act, 2002 and in exercise of powers conferred under Section13 (12) read with Rule 3 of the
Security Interest (Enforcement) Rules, 2002, issued Demand Notices under Section 13 (2) of the said Act, calling upon the
Borrower(s) listed hereunder, to pay the amounts mentioned in the respective Demand Notice/s, within 60 days from the date of the
respective Notice/s, as per details given below. The undersigned have, caused these Notices to be pasted on the premises of the
last known respective addresses of the said Borrower(s). Copies of the said Notices are available with the undersigned, and the said
Borrower(s), may, if they so desire, collect the respective copy from the undersigned an any working day during normal office hours.
In connection with the above, Notice is hereby given, once again, to the said Borrower(s) / Legal Representative(s) to pay to HDFC Bank
Ltd, within 60 days from the date of publication of this Notice, the amounts indicated hereinbelow in their respective names, together
with further interest @ 18% p.a. as detailed in the said Demand Notices from the respective dates mentioned below in column (c) till the
date of payment and / or realisation, read with the loan agreement and other documents/writings, if any, executed by the said
Borrower(s). As security for due repayment of the loan, the following Secured Asset(s) have been mortgaged to HDFC Bank Ltd by the

Borrower(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem the

DEMAND NOTICE

secured asset/s.
S. . Description of § d Asset(s) /
No. Name of Borrower(s) Total Outstanding Dues esm&:}%r;bole :r(::upr:ny (?::) (s)
(@) {b) (c) (e)
1 |Mrs. Rekha Raj P & Total Outstanding Dues All that piece and parcel of land admeassuring an extent
Mr. Nishad V' V, (c) of 01.72 Ares (172 Sq.m) comprised in Re-Sy No. 340/14-

TC 10/637, Chirathalackal
Puthuval Puthen Veedu,
Near Rani Giri Church,

*Rs. 39,79,672/- (Thirty Nine Lakh
Seventy Nine Thousand Six Hundred
Seventy Two Only) as on 31/05/2025.

3-1-2, Old Sy No. 951/3 of Uliyazhthura Village,
Trivandrum Taluk, Trivandrum District along with the
Structures thereon. Bounded on the West: 3 Meter width

Mannanthala, Ulloor,

Date of Demand Notice

Private Road, North : Property of Suseela, South:
(d) Property of Anil, East: Property of Venu.

Thiruvananthapuram -
695015

01/07/2025

2 (Mr. Sumesh M S

Total Outstanding Dues

Allthat piece and parcel of land admeasuring an extent of

TC 84/1045 PGRAB 12,

01.22 Ares (122 Sq.m) of property comprised in Re-Sy

Palkulangara, Vallakadav
Thiruvananthapuram-695008
Mr. Sumesh M §

TC 25/245-2, Vayal

(c)
* Rs. 24,55,295/- (Rupees Twenty Four|No. 204/6-3, Old Sy No. 389/1 of Kalliyoor Village,
Lakh Fifty Five Thousand Two
Hundred Ninety Five Only) as on

Thiruvanantha puram Taluk, Thiruvananthapuram District
with the building situated therein Bounded on the West:

31/05/2025. Property of Surendra Panicker , North : Properties of]

Nikathiya Puthen Veedu

Date of Demand Notice

Renuka and Ganesh, South: Properties of Bindu and

Thampanoor (d) Raghi, East: Private Road.

EVERY Thiruvananthapuram-695001 010712025

3 |Mr. Anilkumar- Total Qutstanding Dues All that piece and parcel of land admeassuring an extent

FORTN IGHT. Chithambaram (c) of 02.02 Ares (202 Sq.m) comprised in Re-Sy No. 245/8,

Aayilyam Melathumele, *Rs. 20,09,730/- (Rupees Twenty Lakh| old Sy 1478//5 of Peroorkada Village, Trivandrum Taluk,

Vattiyoorkavu, Nine Thousand Seven Hundred Thirty | Trivandrum District along with the building situated

Manikandeswaram P O, ng) astm 31"35;2025- therein Bounded on the West : Property of Kumaran Nair,

Thiruvananthapuram - ate of Demand Notice North : Corporation Road, South : Thanathil Kidappu

TO SUBSCRIBE, VISIT 695013 (d) Property, East : Corporation Road .

19/06/2025

4 |Mr Muhammed Thaha,

Total Outstanding Dues

All that piece and parcel of land admeasuring an extent of

Ms Haira &

04,65 Ares (465 Sg.m) of property comprised in Re-Sy

Mr M D Riyas, Haris Nivas,
Alamcode Part, Pallimukku,
Thiruvananthapuram-695102
( And all other known and

(c)
*Rs. 11,59,252/- (Rupees Eleven Lakh |No. 251/6, Old Sy No. 1500 of Alamcode Village,
Fifty Nine Thousand Two Hundred
Fifty Two Only) as on 30/04/2025.

Chirayinkeezhu Taluk, Thiruvananthapuram District with
the building situated therein. Bounded on the West:

Date of Demand Notice

Property of Nasir and Road, North : Property of Nasir,

unknown Legal Heir(s) and
Legal Representative(s) of

(d) South: Property of Salahudheen, East : Property of Nasir.

Sheeja Beevi M [since

01/07/2025

3 Floor, YWCA Building, Spencer Junction,M.G.Road,
Thlruvananamapuram -695001-PH-0471-2469584,
E-mail-ro1007@sib.co.in, CIN:No.L65191KL1929PLC001017,

Notice Uls. 13 (2) of Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (hereinafter referred to as ACT r/w Rule 3
1) of Security Interest (Enforcement) Rules, 2002)

To, Borrowers | Guarantor: (1) Mr, Prakash Thankappan Girija @ Prakash T G, (2) Mrs.
Radhika R, both residing at Varuvila, Poonjamkode, Kattaicode P O, Perurnkulam
Thiruvananthpuram, Kerala-695572, Also at Girija Bhavan, Kadampara, Poozhanadu PO,
Thiruvanantha uram._Kera\a—ﬁQSSTZ Guarantor (3) Mr. I'hankappan J, Girija Bhavan, Kadampara‘
Poozhanadu PO, Thiruvananthapuram, Kerala - 695572

Addressee No. 1 & 2 as borrowers and Addressee No. 3 as guarantor availed a HOUSING
LOAN (A/c No. [0242655000000156] of Rs.25,00,000/- from THE SOUTH INDIAN BANK LIMITED,
hawn& its registered office at “SIB HOUSE", T.B. Road, Thrissur -680001, Kerala, and one
of its Regional Offices at TC 31/151, YWCA Building, 3 flour, M.G. Road, Spencer Junc!lun
Statue, Trivandrum, Kerala- 695 0I]1 and one of its branches - Udl,gankulangara at No.
5/682, 5/682- A, Olive Complex, Amaravila PO, Chenkal Village, Neyyatinkara Taluk,
Udiyankulan ara, Thiruvananthapuram, Kerala - 695122, execuling necessary documents

n 04-06-2019 and is secured by the assets scheduled below (hereinafter referred to as Secured
Assets),

The said account has been classified as Non Performing Asset in our Accounts on
03/07/2024 and we had issued notice under Section 13(2) of the Act on 09-08-2024 demanding
payment of Rs. 25,38,353.19 (Rupees Twenty Five Lakh Thirty Eight Thousand Three Hundre
Fifty Three and Paise Nineteen Only) as on 08-Aug-2024 with further interest @ 10 % per annum
with monthly rest and applicable penal charges from 04-Aug-2024 till date of realization with
regard to HOUSING LOMF[A/C No. 02426550(?0000 156] limit. However, as you have avoided the
service of the said notice, this public notice is issued pursuant to Rule 3(1) of the Security Interest
(Enforcement) Rules, 2002

Hence, you are hereby called upon by this notice to discharge your liabilities in full within 60 days of this
notice, failing which, we shall, without any further reference, be constrained to enforce the secured assets
scheduled below by exercising all or any of the rights given under Section 13 (4) of the said Act.

You may further note that as per Section 13 (13) of the Act, you are restrained/prohibited from
disposing of or dealing with the above securities or transferring by way of sale, lease or otherwise (other
than in the ordinary course of business) any of the above secured assets, without our prior written
consent. Please note that this publication is made without prejudice to such rights and remedies as are
available to THE SOUTH INDIAN BANK LIMITED against the borrower/guarantors as per law.

DESCRIPTION OF IMMOVABLE PROPERTIES
All that part and parcel of Land admeasurmtg 3.85 Ares (9.50 Cents) along with building and all
other consiruction, improvements, Easementary R\ghls ex\stmg and appurtenant thereon situated
in Sy No. 118/4, Re Sy No. 37/13-1-1, 37/13-2-1-1 & 37/32-1 within Block No 43 of Chenkal
Village, Neyyattinakara Taluk, Thiruvanantha uram District and owned by Mr. Prakash
Thankappan Glrua and Mr. Thankaj pan, morefully described in Settlement Deed No 85/2019
dated 19-01-2019 of Sub Registrar Office - Amaravila, and BOUNDED on (as per Location Sketch
Nc 578/2019 dtd 25-02-2019 Issued by Village Oﬁ'cer Chenkal); North : Property of Mary, South
: Property of Ravi and private Road, East : Property of Joy, West : Property of Salim Broos

Place : Thiruvananthapuram (Sd/-) Authorised Officer,
Date : 09/08/2024 The South Indian Bank Ltd.

Place: Kollam, Date: 25-07-2025 (Sd/-) Authorised Officer, Canara Bank deceased)
5 |Mr. Ajayakumar K &
REGIONAL OFFICE : THIRUVANANTHAPURAM Mrs. Parvathy, 6/146

email: sarbktm@kfc.org

ﬁ(Fc Herals Financial
orporation
SARB(Kottayam) : Geetha Trade Centre, Near YMCA,M C Road, KOTTAYAM- 686001 Phone: 0481-2563681
website: www . kfc.org
SALE NOTICE FOR THE SALE OF IMMOVABLE/ MOVABLE PROPERTIES

Total Outstanding Dues

All that piece and parcel of land admeasuring an extent of

(c) 1.40 Ares (140 Sq.m) of property comprised in Re-Sy

Parvathy Mandiram,
Thottinu Vadakku, Athinad
North P O, Kollam - 690542

*Rs. 18,08,821/- (Rupees Eighteen
Lakh Eight Thousand Eight Hundred
Twenty One Only) as on 31/05/2025.

No.155/7, Old Sy No. 8738 B of Chavara Village,
Karunagapally Taluk, Kollam District with the building
situated therein. Bounded on the (as per location), West:

Mr. Ajayakumar K

As is what is” and " whatever there is" Condlt\on

E-Auction sale notice for the sale of movable/immovable assets under Section 29 of State Financial Corporations
Act, 1951,
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described movable/immovable properties mortgaged/charged to Kerala Financial Corporation, the physical
possession of which has been taken by the Authorized Officer of Kerala Financial Corporation will be sold on “As
is where is",

Kochu Madathil, Athinad

Date of Demand Nofice

Property of Raghavan, North: Pathway, South: Pathway,

North P O, Karunagapally,

East: Pathway.

Kollam -690542

(d)
05/0712025

o

Mr. Renjith TK,

Total Qutstanding Dues

All that piece and parcel of land admeassuring an extent

Mrs. Prabha Kumari &

of 01.50 Ares (150 Sg.m) (3.700 Cents) comprised in Re-|

Mrs. Thulasi $
TC 20/877 SNRA - 36,

Sl Name of Balance outstanding Details of property
No Borrower(s) as on 01/ 07/2025
Guarantor(s)

Kankaramula Veedu,

(c)
* Rs. 8,77,705/- (Rupees Eight Lakh
Seventy Seven Thousand Seven
Hundred Five Only) as on 31/05/2025.

Sy No.48, Old Sy No. 1839/1-2 of Thycadu Village,
Trivandrum Taluk, Trivandrum District along with the|
building situated therein. Bounded on the West: Property

Melarannoor, Karamana PO

1. smt. Biji Sanjeev 90.70 Ares

Koncherry House

Rs.9,73,33,187/-
(Rupees Nine Crore

Mayithara Market P.0 | Seventy Three lakh [2-3,
Cherthala-688539 Thirty Three
Thousand Qne

Hundred and Eighty [Deed No.
Seven Only ) with
future interest and

other charges

2 Shri. Anirudhan K.K
Kottezham House
Mancompu
Thekkekara P.O
Alappuzha- 688503

(224 cents)of land & building in Re.Sy.No|
341/1-2-2, 342/1-2, 342/1-3, 341/1-1, 341/12, 341/1
215/2-3, 341/2,
Kanjikuzhy Village, Cherthala Taluk, Alappuzha District]
in the name of Smt. Biji Sanjeev Covered under Sale
1523/2004
Puthanambalam S.R.0.Building Area - 3373.21 sg.m.
Boundaries: North- Panchayath Road

[South- Property of Prathapan,Renjith,Santha &
IChandran.East- Property of Mohanan Mair, Regunathan
[Nair.West- Rubber Factory Road

Date of Demand Notice

& house of Kumari, North : Property & house of Bindhu,

341/1- 4 B 215/2-2-2  of]

Thiruvananthapuram - (d) South: Property & house of Anandavalli, East
695002 01/07/2025 :Road.

7 |Mr. Suresh Babu M Total Qutstanding Dues All that piece and parcel of land admeassuring an extent
Sabu Sadanam, (c) 0f02.43 Ares (243 Sq.m) comprised in Re-Sy No.543/1/5,

Mulavana, Perayam
Padappakara P O,
Kollam - 691503

dated  21.06.2004  of

*Rs. 22,82,369/- (Rupees Twenty Two | Old Sy No. 3882 of Mulavana Village, Kollam Taluk,
Lakh Eighty Two Thousand Three
Hundred Sixty Nine Only) as on

Kollam District along with the building situated therein.
Bounded on the West: Property of Santhosh, North :

Machine -1 No and Furniture's.

Description of the movable properties: Diesel oil fired Thermax & other fittings-1Nos ,weighing balance 300
kg- 4 Nos,7 HP motor Air Compressor-1 Nos, Stenciling Moulds-800 nos, Shearing machine-1,Trimming

31/05/2025 _ Property of Santhosh, South: B schedule property, East:
Date of Demand Notice Property of Subin.
(d)
01/07/2025

realization.

26/08/2025 at 5:00 P M.

For detailed terms and conditions of the sale, please

Reserve price Rs.603.51 lakh (Rupees Six Crore Three lakh and Fifty One thousand Only) and the earnest
money deposit Rs.30.18 lakh (Rupees Thirty lakh Eighteen Thousand only). To be remitted on or before

refer to the
‘'www.kfcauction.org/www.kfc.org’. Phone No.0481-2563681,9961077430.

link  provided in

Date :31/07/2025
Place: Kottayam.

(Sdf-)
Authorized Officer

- © ) Place: Thiruvananthapuram
Kerala Financial Corporation

Date: 30.07.2025

“with further interest @ 18% p.a. as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or

If the said Borrowers shall fail to make payment to HDFC Bank Ltd as aforesaid, then HDFC Bank Ltd shall proceed against the above
Secured Assel(s) / Inmovable Property (ies) under Section 13 (4) of the said Act and the applicable Rules entirely at the risk of the said
Borrower(s) as fo the costs and consequences.

The said Borrower (s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset (s) /
Immovable Property (ies), whether by way of sale, lease or otherwise without the prior written consent of HDFC Bank Ltd. Any
person who contravenes or abets contravention of the provisions of the Act or Rules made thereunder shall be liable for
imprisonment and/or penalty as provided under the Act.

Authorised Officer
HDFC Bank Ltd.

KI-X
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‘India can become global hub for
aircraft component production’

DIGITAL EXPORT. Advent of cloud manufacturing can draw global buyers to Indian MSMEs

—
Our Bureau
Kochi

India is set to become a
global hub for aircraft com-
ponents manufacturing with
a market size of $29.5 billion
by 2033, a whitepaper
launched by the B2B manu-
facturing startup Venttup
has said.

Driven by government
initiatives like Make in India
and Atmanirbhar Bharat,
many SMEs are looking to
invest in skilled manufactur-
ing such as precision engin-
eering, composite materials
and semiconductors design
and manufacturing.

Global majors like Airbus
and Boeing have announced
partnerships with Mahindra
and Tata to set up manufac-
turing operations in India.

STRONG PITCH
The Prime Minister also has
presented a strong pitch to
position India as a global
hub for MRO with an aim to
become a $4 billion MRO
hub by 2030, according to
the whitepaper.

The paper titled Building
India’s manufacturing mo-
mentum, launched at the re-

future industry demands

cently concluded Kerala In-
novation Festival said the
country is taking all the right
steps to accelerate the man-
ufacturing sector’s growth.
India must revamp its
ITIs, modernising cur-
riculum to align with cur-
rent and future industry de-

mands. Structured
apprenticeship pro-
grammes, PPP should be en-

couraged to establish CoE
focused on critical skill de-
velopment areas like robot-
ics, CNC operations and

Mozilor opens hub in
SmartCity Kochi

—
Our Bureau
Kochi

Mozilor Ltd, a UK-
headquartered global
product company, has
opened its new flagship of-
fice at SmartCity, Kochi.
The facility was inaug-
urated by Susanth Kur-
unthil, CEO, Infopark
Kochimarking a strategic
step in the company’s
evolution from a Kerala-
founded start-up to a
global SaaS leader.
Mozilor serves over 20

State to showcase
R&D strength with
science-industry
summit

—
Press Trust of India
Thiruvananthapuram

The Kerala State Council for Sci-
ence, Technology and Environ-
ment (KSCSTE) will host the first
R&D Summit here on August 7,
bringing together the state’s top
research minds, industries, and
policy-makers on a single plat-
form. The summit aims to connect
groundbreaking research outputs
from the R&D institutions under
the Science and Technology De-
partment with real-world market
needs. Chief Minister Pinarayi Vi-
jayan will inaugurate the event,
which features presentations, one-
on-one B2B sessions, storytelling
case studies, and the formal sign-
ing of Expressions of Interest
(EOIs) to foster collaborations

beyond the summit.

IDENTIFYING INNOVATIONS

From technologies and prototypes
to policy tools and services, the
event will focus on identifying in-
novations that can be commercial-
ised, scaled, or applied to solve
pressing societal challenges, an of-
ficial statement said here on Wed-

nesday.

KP Sudheer, Executive Vice
President of KSCSTE, said the
summit serves as a strategic plat-
form to bring together and connect
key stakeholders, including ena-
blers, investors, institutions, and
industries. The objective is to en-
gage with the research and devel-
opment outputs of Kerala’s R&D
institutions, translating innova-
tions into solutions that benefit

the wider public, he said.

“Our focus is on making re-
search visible, actionable, and im-
pactful. The summit is a platform
for ideas to travel from lab to land,
and from researchers to real
users,” Dr A Sabu, Member Secret-
ary of KSCSTE, said. The R&D
Summit 2025 will showcase tech-
nologies, products, services, and
policy frameworks under three
thematic categories -- Technolo-
gies/Products, Service Portfolios,
and Policy Innovations, the release

said.
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lakh  websites  globally
through its SaaS platforms
and powers the operations
of Fortune 500 companies,
government institutions,
universities, and financial
enterprises.

NEW FACILITY

With a team of over 120
professionals across
Kozhikode, Kochi, and the
UK, the new facility will
serve as a strategic hub for
technology innovation,
customer success, and
global operations.

ol ieT imm—mmm fl ;

SKILL UPGRADE. India must revamp its ITIs, modernise curriculum to align with current and

smart manufacturing tech-
nologies, the paper recom-
mended.

The advent of cloud man-
ufacturing or Maa$S has the
potential to bring global
buyers to Indian MSMEs.

INDIA’S EXPORTS

Currently, MSMEs contrib-
ute 45 per cent of the coun-
try’s exports. However, most
of the MSME led manufac-
turing establishments em-
ploy minimal workforce and
use obsolete machinery and

they lack project manage-
ment, lack of tech integra-
tion in workflows.

Sanddep Nair, Co-founder
& CEO, Venttup said “with
this whitepaper, we have at-
tempted to highlight the
strength areas where India
has the leverage, manpower
and the know-how to grow
into a strong manufacturing
destination for global buyers
and provided recommenda-
tions on how this shift can
be accelerated with the help
of technology.”

Nitta Gelatin unveils
X200 crore expansion

|
V Sajeev Kumar
Kochi

Nitta Gelatin India Ltd
(NGIL) —the Joint Venture
(JV) between Nitta Gelatin
Inc of Japan and Kerala State
Industrial Development
Corporation —has charted
%200-crore expansion drive
inits golden jubilee year with
new product lines, a new
gelatine unit and a collagen
peptide plant.

The golden jubilee marks
the company’s entry into
high-growth,  high-margin
vertical collagen peptides.

GLOBAL DEMAND

These products are experi-
encing global demand across
various categories, including
wellness,  beauty, joint
health, and metabolic care.
With the commissioning of
the new collagen peptide
plant, NGIL has positioned
itself to supply the high-
value product to both the In-
dian and global nutraceutical
markets, said Praveen Ven-
kataramanan, Managing Dir-
ector of NGIL.

“The demand for collagen
peptide is growing world-
wide as it helps in joint
health, skin regeneration,
and even blood sugar man-
agement. Our upgraded fa-

cility will allow us to respond
to this demand with scale
and speed,” he added.

With five decades of unin-
terrupted operations in Ker-
ala, the company has evolved
into a critical supplier of
gelatin and collagen-based
products to industries span-
ning food, pharmaceuticals,
nutrition and personal care.

“Completing 50 years in a
highly dynamic and often
volatile global landscape is
no small feat,” said APM Mo-
hammed Hanish, Chairman
of NGIL.

“We have weathered eco-
nomic downturns, public
scrutiny, environmental res-
istance, and even global dis-
ruptions like the Trump-era
trade barriers. This journey
demanded foresight, adapt-
ability, and a clear sense of

purpose,” he added.Few
companies in India’s bio-
products sector have faced
the kind of pressures NGIL
has, ranging from grass-
roots environmental
protests to trade policy
shocks.

FUTURE OUTLOOK
The  %¥500-crore  Nitta
Gelatin is expecting its

turnover to reach around
¥750-800 crore after the ex-
pansion plans are completed
within the next two years.
The golden jubilee event,
scheduled for August 2 at the
Kinfra International Con-
vention Centre, Kakkanad,
will include the inauguration
of the new collagen peptide
plant, and foundation stone
ceremonies for a new gelatin
unit and corporate
headquarters.

Keralato
rehabilitate more
survivors of
Wayanad landslides

—
Press Trust of India
Wayanad/Thiruvananthapuram

The Kerala government will
provide houses to 49 more
people who lost their homes
in last year’s devastating
landslides in Mundakkai and
Chooralmala in Wayanad
district, bringing the total
number of beneficiaries to
451.

The decision was taken at
a Cabinet meeting on Tues-
day and announced by Rev-
enue Minister K Rajan at a
memorial meeting in Mep-
padi in Wayanad on the first
anniversary of the disaster,
which claimed hundreds of
lives and destroyed homes,
businesses and farmland.
The State will also com-
pensate traders who lost
shops, commercial build-
ings, rental properties, goods
and other assets, he said.
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[Rule-8 (1)]POSSESSION NOTICE (For Immovable Property)

Whereas The undersigned being the Authorised Officer of the UCO Bank under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act. 2002 and in
the exercise of powers conferred under Section 13 (12) read with Rule 8 of the Security Interest
(Enforcement) Rules 2002, Issued Demand Notices dated 15-04-2025 calling upon the Borrowers/
Guarantors M/s Amzam Venture Private Ltd, BNO 331/4, Ward No 14, Paragon,
Koithoorkonam P O, Thiruvananthapuram-695584, Faizal J R, Zam Zam, Koithoorkonam
P O, Andoorkonam, Thiruvananthapuram-695584, Muhsin S, Puliyaravilakathu Veedu,
Koithoorkonam P O, Thiruvananthapuram-695584, Ramla Beevi, R S Manzil, Laroorkavu,
Koduvazhannoor P O, Thiruvananthapuram-695612, Shahna S R, R S Manzil, Raloorkavu,
Koduvazhannoor P O, Thiruvananthapuram-695612 Have to repay the amount mentioned
in the notices being Rs. 30,35,907.67 (Rupees Thirty Lakh Thirty Five Thousand Nine
Hundred and Seven and Sixty Seven Paise only) due by M/s Amzam Venture Private
Ltd (as on 13.04.2025) with further interest and incidental expenses, costs within 60 days
from the date of the said notice.

The borrowers/guarantors having failed to repay the amount, notice is hereby given to the
borrowers, guarantors and public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him under Section
13 (4) of the said Act read with Rule 8 of the said rule on this 30" July 2025.

The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to charge of UCO BANK for
an amount of Rs.31,04,329.67 (Rupees Thirty One Lakh Four Thousand Three
Hundred and Twenty Nine and Sixty Seven Paise only) and interest plus costs thereon

DESCRIPTION OF IMMOVABLE PROPERTY
All that part and parcel of the land and building consisting of 09.76 ares comprised in Re
Sy No 16/19 in Block No.36 of Mudakkal Village comprised in Sale Deed No. 630/2018
comprised in SRO Nagaroor in the name of Smt, Shahna SR D/o Shahul Hameed and Smt.
Ramla Beevi W/o Shahul Hameed. Boundaris: North: Property of Hussain; South:
Property of Rashida; East: Property of Noorjahan; West:Panchayath Road

Place: Koithoorkonam (Sd/-) Authorised Officer,

dw 3ifm asicr KAYAMKULAM BRANCH
Kottakkattu Building, Near Post office,
Bank of Baroda K.P. Road, Kayamkulam-690502.

Phone: 0479 2445379. E-mail: kayam@bankofbaroda.com

Date: 30-07-2025 UCO Bank |

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)
Whereas the undersigned being the Authorized officer of Bank of Baroda under the Securitization
and Reconstruction of Financial Assets and Enforcement of Security Interest (Second) Act,
2002 (Act 54 of 2002) and in exercise of powers conferred under Section 13(2) read with
Rule 3 of the Security Interest (Enforcement) Rule 2002 issued a demand notice dated 05-05-2025
calling upon the borrower Mr. Saleem A, proprietor, M/s Aiswarya Agencies,
Murikkummoodu, Mr. Saleem A, Mr, Siyad A, Mr. Shabeek A, all are the guarantors to
the said credit facility residng at Chittengeri Tharayil, Perungala Muri, Kayamkulam-690502
to repay the amount mentioned in the notice being Rs. 1,01,92,473.23 (Rupees One crore
one lakh ninety two thousand four hundred seventy three and paise twenty three
only) and Interest within 60 days from the date of receipt of the said nofice.

The borrower/guarantor having failed to repay the amount, notice is hereby given to the
borrower/guarantor and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her under Sub
Section (4) of Section 13 of the said Act read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 25" day of July of the year 2025.
The borrower/guarantor in particular and the public in general is hereby cautioned not to deal
with the property and any dealings with the property will be subject to the charge of the Bank
of Baroda for an amount of Rs. 1,01,92,473.23 (Rupees One crore one lakh ninety two
thousand four hundred seventy three and paise twenty three only) along with interest
thereon, costs charges and expenses.
The borrawer's attention is invited to provisions of sub section (8) of Section 13 of the Act in
respect of time available to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Equitable mortgage of property (Land and Building) to the extent of 30.95 Ares in Re Sy. No.
396/20-2, Old Sy. No. 320/1A, 1B, Block No. 13, Door No. 18/406/A, TP No. 19422,
Bharanikkavu Village, Mavelikkara Taluk, Alappuzha District, Kerala in the named of Mr.
Salim. A, Mr. Siyad. A & Mr. Shabeek. A residing at Chittengeri tharayil, Peringala muri,
Kyamkularn-690 502. Boundaries: On the East by: Road; On the West by: Property of
Mr. Divakaran; On the North by: Property of Mr. Eppan; On the South by: Property of Mr.
Gopakurnar.
Date : 25-07-2025,

(Sd/-), Authorised Officer,
Chief Manager, Bank of Baroda.

Place : Kayamkulam.

E - AUCTION SALE NOTICE
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule 8(6) and 9(1) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the borrower/guarantor
that the below described immovable property mortgaged to the South Indian Bank Ltd,
Branch Koothattukulam Branch (Secured Creditor), the Physical possession of which
has been taken by the Authorised Officer of The South Indian Bank Limited (Secured
Creditor), will be sold on “as is where is” basis, “as is what is” and “whatever there is”
condition on 02-09-2025 for recovery of an amount of Rs. 91,94,099.54 (Rupees Ninety
One Lakhs Ninety Four Thousand Ninety Nine and Paisa Fifty Four only) as on
29-07-2025 with future interest, costs and expenses etc. thereon due to The South Indian
Bank Limited, Koothattukulam Branch (Secured Creditor) from borrowers (1) Photoflash
Digital Offset Press, Partnership Firm having office at, Room No.V/102 B and 102D, Padson
Chambers, Jewell Junction, M.C Road, Koothattukulam, Erakulam District, Pin-686662,
represented by its Managing Partner, (2) Joby A.K., S/o Krishnankutty, Alackamolel House,
North Mazhuvanoor P.O, Mazhuvanoor, Ernakulam District, Pin-686669. (3) Deepu Divakaran,
S/o M.| Divakaran, Molath House,Vengola P.O, Perumbavoor, Ernakulam District, Pin-683556,
g) Ribu V. Joe, S/o.Joseph,Vellaplackal House, Arakuzha P.O, Muvattupuzha, Ernakulam
istrict, Pin-686672, (5) Arunkumar B. Nair, S/0.N.R. Bhadran Nair, Arunnivas House,
Thirumarady P.0O., Koothattukulam, Ernakulam,Pin-686662, and its Guarantors
(6) Divakaran,S/o.lttyathi, Mukulath,Vengola, Sevanapuram, Ernakulam, Pin-683556,
(7) Jessy Joseph alias Thressiamma,W/o.Joseph,Kizhakemolayil,Kakkoor P.O,Thirumarady,
Ernakulam, Pin-686662
DESCRIPTION OF PROPERTY: All that part and parcel of land admeasuring 21.04 Ares
(7.28 Ares + 13.76 Ares) with building along with all other constructions, improvements,
easementary rights existing and appurtenant thereon situated under Sy No. 413/6A-2 & 413/
5B-3 within "Thirumarady Village, Muvattupuzha Taluk, Emakulam Disfrict and owned by Mrs
Jessy Joseph morefully described in Partition Deed No. 2389/2011 dated 08-12-2011 of Sub
Registrar Office Koothattukulam. Bounded on (Boundary as per Location Sketch-383/
18 dated 10-08-2018) North: Proerty of Binu Jose and Way, East: Road,South: Property of
Treesa Joseph and Linoy Jose and Way, West: Property of Anu Mariya.
Encumbrance: From 01/01/2019 to 18/11/2023 and it contains an attachment and the same is
subsequent to our mortgage.
Reserve Price: Rs.56,36,000/-
(Rupees Fifty Six Lakhs Thirty Six thousand Only)
Earnest Money Deposit (EMD): Rs.5,63,600/-
(Rupees Five Lakhs Sixty Three Thousand and Six Hundred Only)
Bid Increment amount: Rs. 5,000/
Last date and time for submission of Bid along with EMD: On or before 01-09-2025 by 04:00 PM
Property Inspection: From 10.00 AM to 05.00 PM on working days with prior appointment.

Date and time of E-auction: 02-09-2025 from 10.00 AM to 12.00 PM
(with 5 minute unlimited auto extensions till sale is concluded)

For detailed terms and conditions of the sale, please refer to the link provided in
www.southindianbank.com and https://bankauctions.in

For any further information and for inspection of property, the intended Tenderers may contact
the Authorised Officer (8921429332) at Ernakulam at SIB Building, Infopark Road, Rajagiri
Valley PO, Kakkanad, Kochi-682 039 or Mr.Bibin Jose (9048044474) Branch Manager,
Koothattukulam Branch at Valiyakulangara Mini Towers, Opp. V Cinemas, Koothattukulam
P O, Muvattupuzha, Ernakulam - 686662 during normal working hours.

Date :30-07-2025 Authorized Officer,
Place: Ernakulam The South Indian Bank Ltd.

MUTHOOT FINCORP LTD.

GOLD AUCTION NOTICE

Regd. Office: Muthoot Centre, TC No 27/3022, Punnen Road, Thiruvananthapuram, Kerala, India - 695001.
CIN : U65929KL1997PLC011518, Ph: +91 471 4911400, 2331427

Notice is hereby given for the information of all concerned that Gold ornaments pledged with the under mentioned branches of the company in different taluks of Alappuzha district for the period which were overdue for redemption and have not been redeemed so far inspite
of repeated notices, will be auctioned as per the schedule given below. The bidders are requested to remit earnest money deposit of rupees Two lakhs only and to produce Photo Id card and Pan Card. The successfull bidders are requested to make all payments including

Earnest Money & VAT through RTGS/NEFT only.
CHERTHALA TALUK - Auction Centre: Muthoot FinCorp Limited, Near Chithranjali Theater, Cherthala. Auction Date: 17.09.2025 Auction Time: 10.00 a.m - ARDOR-ALAPUZHA: 3106000007, 3106000016, 3106000046, 3106000060, 3106000067, 3106000108, 3106000123, 3106000133, 3106000163,

3106000171, 3106000183, 3106000186, 3106000190, 3106000197, 3106000204, 31068000220, 3106000224, 3106000234, 3106000242, 3106000254, 3106000262, 3106000263, 3106000265, 3106000266, 3108000274, 3108000278, 3106000279, 3106000284, 3106000285, 3106000286, 3106000299, 3106000300,
3106000311, 3106000319, 310602283, 310602391, 310602476, 310602481, 310602502. CHANDIROOR: 0257000001, 0257000038, 0257000043, 0257000045, 0257000047, 0257000057, 0257000070, 0257000111, 0257000118, 0257000148, 0257000166, 0257000167, 0257000173, 0257000190, 0257000197,
0257000199, 0257000214, 0257000216, 0257000219, 0257000225, 0257000229, 0257000246, 0257000250, 0257000252, 0257000259, 0257000292, 0257000293, 0257000294, 0257000296, 0257000306, 0257000307, 0257000325, 0257000331, 0257000335, 0257000348, 0257000350, 025701898, 025702221
CHERTHALA: 0037000005, 0037000015, 0037000021, 0037000024, 0037000026, 0037000046, 0037000060, 0037000071, 0037000081, 0037000108, 0037000114, 0037000121, 0037000131, 0037000132, 0037000140, 0037000142, 0037000168, 00370001869, 0037000173, 0037000184, 0037000189, 0037000193,
0037000202, 0037000224, 0037000228, 0037000235, 0037000236, 0037000241, 0037000253, 0037000254, 0037000258, 0037000259, 0037000261, 0037000262, 0037000272, 0037000283, 0037000311, 0037000312, 0037000313, 0037000314, 003701667, 003701717, 003702014, 003702111, 003702201,
003702235, 003702239, 003702246, 003702272, 003702273, 003702283. ERAMALLOOR: 0463000013, 0463000019, 0463000035, 0463000105, 0463000106, 0463000131, 0463000152, 0463000159, 0463000160, 0463000161, 0463000180, 0463000199, 0463000214, 0463000223, 0463000224, 0463000241,
0463000259, 0463000265, 0463000281, 0463000284, 0463000288, 0463000299, 0463000304, 0463000305, 0463000309, 0463000324, 0463000338, 046301980, 046302212, 046302251, 046302264, 046302325, 046302332, 046302333, 046302371, 046302376. ERNAKULAM-CHAVADY JUNCTION: 3224000035,
3224000058, 3224000063, 3224000074, 3224000088, 3224000082, 3224000096, 3224000098, 3224000100, 3224000103, 3224000105, 3224000106, 3224000111, 3224000126, 3224000150, 3224000151, 3224000161, 3224000162, 3224000163, 3224000167, 3224000169, 3224000172, 3224000176, 3224000203,
3224000207, 3224000218, 3224000240, 3224000246, 3224000247, 3224000255, 3224000264, 3224000266, 322401314, 322401422, 322401841, 322401843, 322401946. KUTHIYATHODU: 1310000050, 1310000061, 1310000063, 1310000065, 1310000071, 1310000091, 1310000094, 1310000104, 1310000139,
1310000140, 1310000142, 1310000148, 1310000153, 1310000156, 1310000186, 1310000198, 1310000217, 1310000218, 1310000219, 1310000223, 1310000227, 1310000243, 1310000244, 1310000245, 1310000246, 1310000257, 1310000262, 1310000265, 1310000266, 1310000273, 1310000282, 1310000291,
1310000296, 1310000297, 1310000301, 1310000303, 1310000304, 1310000305, 1310000306, 1310000328, 1310000343, 1310000349, 131002128, 131002215, 131002233, 131002254, 131002310, 131002325. MUHAMMA: 1518000017, 1519000023, 1519000080, 1519000090, 1518000094, 1518000112,
1519000156, 1519000161, 1519000162, 1519000163, 1519000182, 1519000192, 1518000202, 1519000205, 1519000220, 1519000221, 1519000227, 1519000233, 151901439, 151901447. PONNAMVELI: 3430000032, 3430000037, 3430000039, 3430000041, 3430000048, 3430000053, 3430000055, 3430000073,
3430000098, 3430000100, 3430000111, 3430000127, 3430000129, 3430000131, 3430000141, 3430000147, 3430000157, 3430000158, 3430000164, 3430000167, 3430000168, 3430000179, 3430000181, 3430000188, 3430000191, 3430000193, 3430000194, 3430000195, 3430000199, 3430000200, 3430000202,
3430000219, 3430000220, 3430000221, 3430000224, 3430000226, 3430000227, 3430000233, 3430000236, 3430000241, 3430000242, 3430000264, 3430000266, 3430000269, 3430000271, 3430000284, 343001653, 343001725, 343001728, 343001737, 343001778. POOCHAKKAL: 0977000001, 0977000002,
0977000022, 0977000023, 0977000121, 0977000138, 0977000140, 0977000147, 0977000152, 0977000166, 0977000180, 0977000185, 097700950, 097700998, 097701159, 097701188, 097701222, 097701256, 097701274, S.L.PURAM-KANJIKUZHY: 2492000028, 2492000031, 2492000032, 2492000045,
2492000048, 2492000051, 2492000082, 2492000113, 2482000117, 2492000131, 2492000138, 2492000139, 2492000158, 2492000174, 2492000188, 2492000193, 2492000208, 2492000212, 2492000222, 2492000223, 2492000224, 2492000231, 2492000241, 2492000248, 2492000254, 2492000256, 2492000274,
2492000283, 249201400, 249201592, 249201604, 249201606. THRICATTUKULAM-VADUTHALA: 1644000034, 1644000038, 1644000067, 1644000074, 1644000086, 1644000108, 1644000134, 1644000151, 1644000152, 1644000157, 1644000207, 1644000217, 1644000223, 1644000258, 1644000271,
1644000296, 164401410, 164401719, 164401819, 164401837, 164401863, 164401871. AMBALAPUZHA TALUK - Auction Centre: Muthoot FinCorp Limited, Kalarcode, Sanadanapuram , Alappuzha. Auction Date: 17.09.2025 Auction Time: 10.00 a.m - ALAPPUZHA-NEW BAZAR:1033000005, 1033000011,
1033000062, 1033000065, 1033000073, 1033000105, 1033000119, 1033000127, 1033000130, 1033000132, 1033000135, 1033000151, 1033000180, 1033000188, 10330001889, 1033000205, 1033000210, 1033000223, 1033000232, 1033000238, 1033000239, 1033000241, 1033000249, 1033000265, 1033000281,
1033000282, 1033000288, 1033000289, 1033000294, 1033000285, 1033000301, 1033000311, 1033000321, 1033000340, 1033000341, 103301820, 103301887, 103301981, 103301987, 103302053. ALAPPUZHA-VYDHYUDHI BHAVANAM COMPLEX: 3854000006, 3854000059, 3854000085, 3854000137,
3854000185, 3854000186, 3854000190, 3854000207, 3854000220, 3854000234, 3854000250, 3854000255, 3854000263, 3854000274, 3854000287, 3854000320, 3854000334, 3854000339, 3854000358, 3854000361, 3854000367, 3854000377, 3854000392, 3854000395, 3854000400, 3854000404, 385402092,
385402104, 385402107, 385402287, 385402363, 385402366, 385402390, 385402393, 385402412. ALLEPPEY-MALIKAMUKKU: 1761000056, 1761000057, 1761000252, 176102048, 176102051, 176102052, 176102194. KAICHOONDIMUKKU-ALLEPPEY: 3269000026, 3268000036, 3268000052, 3269000072,
3269000084, 3269000101, 3269000112, 3269000118, 3269000144, 3269000154, 3269000219, 3269000239, 3269000263, 3269000272, 3269000291, 3269000297, 3269000298, 3269000320, 3269000330, 3269000334, 3269000380, 3268000382, 3269000384, 3269000387, 326802257, 326902323, 326902558,
326902599, 326902616, 326902639, 326902640, 326902641, 326902665. KALAVOOR-ALAPUZHA: 3291000007, 3291000016, 3291000018, 3291000044, 3291000061, 3291000088, 3291000089, 3291000124, 3201000133, 3291000142, 3291000154, 3281000160, 3281000212, 3291000217, 3291000232,
3291000233, 3291000239, 3291000242, 3291000261, 3291000262, 3291000269, 3291000278, 3291000279, 3291000280, 3291000282, 3291000284, 3291000295, 3291000297, 3291000299, 3291000318, 3291000319, 3291000324, 3291000354, 3291000380, 329101711, 328102020, 329102073. MULLACKAL:
0003000007, 0003000029, 0003000048, 0003000076, 0003000082, 0003000104, 0003000105, 0003000118, 00030001189, 0003000144, 0003000171, 0003000186, 0003000194, 0003000198, 0003000189, 0003000211, 0003000212, 0003000213, 0003000214, 0003000216, 0003000219, 0003000244, 0003000285,
0003000298, 0003000303, 0003000326, 0003000345, 0003000346, 0003000351, 0003000362, 0003000363, 0003000378, 0003000445, 000302510, 000302606, 000302682, 000302872. PATHIRAPPALLY-ALAPUZHA: 3295000021, 3205000091, 3295000101, 3295000123, 3295000129, 3295000147, 3295000148,
3295000149, 3295000173, 3295000174, 3295000178, 3295000179, 3295000181, 3295000234, 3295000239, 3295000255, 329501660, 329501720. SANADHANAPURAM: 0377000002, 0377000009, 0377000021, 0377000029, 0377000040, 0377000053, 0377000054, 0377000059, 0377000076, 0377000082,
0377000083, 0377000120, 0377000151, 0377000152, 0377000158, 0377000159, 0377000165, 0377000176, 0377000181, 0377000184, 0377000195, 0377000198, 0377000211, 0377000240, 0377000241, 0377000250, 0377000258, 0377000260, 0377000298, 0377000301, 0377000305, 0377000311, 0377000316,
0377000319, 0377000320, 0377000326, 0377000333, 0377000334, 0377000345, 0377000348, 0377000349, 0377000350, 0377000358, 0377000368, 0377000369, 0377000371, 0377000377, 0377000378, 0377000384, 0377000385, 0377000394, 0377000396, 0377000406, 0377000413, 0377000431, 0377000432,
0377000433, 0377000434, 0377000435, 037701586, 037701711, 037702828, 037702877, 037702898, 037702917, 037702928, 037702941, 037702958, 037702987, 037703104, 037703127, 037703128, 037703146, 037703159, 037703185, 037703186, 037703192, 037703209, 037703210. THIRUVAMPADY JN
ALAPPUZHA: 0816000029, 0816000038, 0816000051, 0816000074, 0816000091, 0816000121, 0816000231, 0816000259, 0816000260, 0816000285, 0816000288, 0816000289, 081600955, 081601245, 081601744. VANDANAM: 0955000049, 0855000053, 0855000062, 0955000090, 0955000121, 0955000135,
0955000172, 0955000179, 0955000193, 0955000198, 0955000199, 0955000203, 0955000219, 0955000224, 0955000259, 0955000276, 0955000285, 0955000291, 0955000300, 0955000316, 0955000320, 0955000322, 0955000323, 0955000334, 0955000352, 0955000362, 0955000377, 0955000388, 095501826,
095502059, 095502242, 095502250, 095502266, 095502270, 095502284, 095502335, 095502374, 095502431. KUTTANAD TALUK - Auction Centre: Muthoot FinCorp Limited, Kailathu Buildings, Mampuzhakkari, Alappuzha. Auction Date: 17.09.2025 Auction Time: 10.00 a.m - MAMPUZHAKARI:0080000005,
0080000017, 0080000025, 0080000050, 0080000056, 00B00000ES, 0080000071, 0080000072, 0080000084, 0080000091, 0080000137, 0080000139, 008000739, 008000867, 008000838, 008000945, 008000951, 008000968, 008000973, 008000980. THALAVADY: 0142000012, 0142000057, 0142000067,
0142000103, 0142000165, 0142000172, 0142000191, 0142000207, 0142000216, 0142000243, 0142000254, 0142000255, 0142000256, 0142000262, 0142000279, 0142000294, 014200984, 014201297. VIYAPURAM-ALAPPUZHA: 3547000598, 3547000607, 3547000616, 3547000673, 3547000692, 3547000702,
3547000703, 3547000718, 3547000725, 3547000728, 3547000740, 3547000749, 3547000752, 3547000770, 3547000775, 3547000785, 3547000786. KARTHIKAPPALLY TALUK - Auction Centre: Muthoot FinCorp Limited, Municipal Junction, Kayamkulam, Alappuzha. Auction Date: 17.09.2025 Auction Time:
10.00 a.m - HARIPAD-TOWN HALL: 3860000018, 3860000035, 3860000042, 3860000086, 3860000108, 3860000113, 3860000117, 3860000121, 3860000126, 3860000130, 3860000131, 3860000179, 3860000182, 3860000183, 3860000227, 3860000233, 3860000247, 3860000266, 3860000293, 3860000302,
3860000312, 3860000323, 3860000328, 3860000333, 3860000345, 3860000346, 3860000347, 3860000369, 3860000371, 3860000372, 3860000374, 3860000376, 3860000382, 386001634, 386001850, 386001891, 386001916, 386001930, 386001931, 386001993, 386002040, 386002050. HARIPAD: 0047000004,
0047000005, 0047000016, 0047000082, 0047000148, 0047000157, 0047000163, 0047000170, 004700861, 004700864. KAAPPIL-ALAPPUZHA: 3068001225, 3068001264. KAYAMKULAM-K.P ROAD: 2384000906, 2384000961, 2384000872, 2384000976, 2384000977, 2384000980, 2384001080, 238400285.
KAYAMKULAM: 0052000029, 0059000069, 0058000086, 0059000117, 0059000149, 0058000238, 0059000253, 0059000273, 0059000276, 0059000293, 0059000314, 0059000322, 0059000342, 0059000347, 0059000349, 005901815, 005901886, 005801947, 005901879, 005901989. MUTHUKULAM: 3418000084,
3418000099, 3418000103, 3418000106, 3418000110, 3418000115, 3418000116, 3418000122, 3418000145, 3418000147, 3418000149, 3418000161, 3418000168, 3418000195, 3418000225, 3418000241, 3418000254, 3418000267, 3418000303, 3418000304, 3418000337, 3418000364, 3418000375, 3418000385,
3418000402, 3418000420, 3418000442, 3418000445, 3418000463, 3418000465, 3418000480, 3418000483, 3418000484, 3418000485, 3418000503, 3418000514, 3418000522, 3418000527, 3418000530, 3418000531, 341802804, 341802960, 341802962, 341803083, 341803094. PULLUKULANGARA:
0376000019, 0376000024, 0376000041, 0376000042, 0376000128, 0376000191, 0376000208, 0376000265, 0376000284, 037601350, 037601428, 037601429, 037601457, 037601491, 037601528. THRIKUNNAPUZHA: 4032000090, 4032000146, 4032000159, 4032000160, 4032000161, 4032000168, 4032000218,
4032000223, 4032000243, 4032000245, 4032000250. MAVELIKKARA TALUK - Auction Centre: Muthoot FinCorp Limited, Puthiyakavu, Mavelikkara, Alappuzha. Auction Date: 17.09.2025 Auction Time: 10.00 a.m - ATHIKKATTUKULANGARA: 1598000037, 1598000038, 1598000051, 1598000054,
1598000059, 1598000069, 1598000110, 1598000143, 1598000148, 1598000157, 1598000161, 1598000181, 1598000191, 1598000195, 1598000198, 1598000201, 1598000212, 159801210, 159801216. CHARUMMOODU-ALAPPUZHA: 1285000020, 1285000024, 1285000041, 1285000054, 1285000075,
1285000127, 1285000212, 128500911, 128500929, 128500936. CHENNITHALA: 2211000024, 2211000026, 2211000039, 2211000068, 2211000083, 2211000117, 2211000232. CHETTIKULANGARA: 0735001301, 0735001334, 0735001346, 0735001362, 0735001374, 0735001382, 0735001387, 0735001435,
0735001480, 0735001499, 0735001513, 0735001514, 0735001540, 0735001559, 0735001578, 0735001579, 0735001607, 0735001608, 0735001609, 0735001623, 0735001633, 0735001638, 0735001639, 0735001641, 0735001672, 0735001680, 0735001704, 0735001707, 0735001709. KANJIRATHUMMOQDU:
3079001248, 3079001326. KARIPPUZHA: 2277000078, 2277000143, 227700830. KATTANAM: 0056000144, 0056000221, 0056000254, 0056000265, 0056000281, 005601359, 005601472. KUDASSANAD: 0611000023, 0611000024, 0611000025, 0611000056, 0611000073, 0611000131, 0611000172, 0611000214,
0611000216, 0611000243, 0611000245, 0611000247, 0611000248, 0611000257, 0611000259, 0611000283, 0611000288, 0611000329, 061101722. KURATHIKAD: 1204000028, 1204000034, 1204000043, 1204000053, 1204000061, 1204000064, 1204000066, 1204000131, 1204000142, 1204000151, 1204000154,
1204000184, 1204000214, 1204000217, 1204000224, 1204000225, 1204000236, 1204000238, 120401121, 120401260. MANKAMKUZHI: 1339000062, 1339000075, 1339000169, 133901037, 133901052, 133901071. MAVELIKARA-MITCHEL JN: 0893000051, 0893000071, 0893000073, 0893000100, 0893000110,
0893000111, 0893000152, 0893000153, 0893000162, 0893000194, 0893000196, 0893000197, 0893000220, 0893000221, 0893000233, 0893000234, 0893000250, 0893000266, 0893000269, 0893000285. MAVELIKARA: 0087000133, 0087000192, 0087000228, 0087000230. NOORANAD: 0099000060,
0099000065, 0098000079, 0099000099, 0099000136, 0099000251, 0099000252, 0099000256, 0099000306, 0099000314, 0099000322, 0099000329, 009901548. OLAKETTIYAMBALAM: 0407000034, 0407000046, 0407000077, 0407000078, 0407000121, 0407000160, 0407000169, 0407000179, 0407000194,
0407000201, 0407000229, 0407000265, 0407000267, 0407000281, 0407000282, 0407000293, 0407000299, 0407000300, 0407000301, 0407000302, 0407000313, 0407000314, 040701373, VALLIKUNNAM: 1399000013, 1399000059, 1388000144, 1399000163, 1399000175, 1399000222, 1399000250, 139900864,
139901149. CHENGANNUR TALUK - Auction Centre: Muthoot FinCorp Limited, Zion Building, Kallisserry, Chengannoor. Auction Date: 17.09.2025 Auction Time: 10.00 a.m - ALAPPUZHA-MANNAR STORE JN: 3425000029, 3425000032, 3425000064, 3425000071, 3425000080, 3425000094, 3425000134,
3425000135, 3425000153, 3425000154, 3425000183, 3425000217, 3425000221, 3425000222, 3425000228, 3425000236, 3425000238, 3425000239, 3425000253, 3425000261, 3425000274, 3425000275, 3425000277, 342501280, 342501323, 342501334. CHENGANNUR (ENG COLL JN): 0818000012,
0818000037, 0818000047, 0818000060, 0818000072, 0818000082, 0818000116, 081800751, CHENGANNUR: 0021000028, 0021000032, 0021000033, 0021000049, 0021000071, 0021000091, 0021000093, 0021000094, 0021000171, 0021000187, 0021000247, 0021000249, 0021000264, 0021000287, 002100873,
002101138. KALLISSERY: 0940000084, 0940000107, 0940000141, 0940000147, 0940000165, 0940000192, 0940000207, 0940000261, 0940000264, 094001013. KOLLAKADAVU: 0065001074, 0065001086, 0065001337, 0065001349, 0065001357, 0065001358, 0065001369, 0065001377, 0065001385,
0065001433, 0065001438, 0065001457, 0065001462, 0065001498, 0065001518, 0065001564, 0065001576, 0085001577, 0065001581, 0065001585, 0065001588, 0065001614, 0065001618, 0065001619, 0065001627. MANNAR: 0083000084, 0083000097, 0083000098, 0083000103, 0083000104, 0083000118,
0083000133, 0083000139, 0083000149, 0083000150, 0083000153, 0083000154, 0083000207, 0083000221, 0083000258, 0083000272, 0083000274, 0083000290, 0083000291, 0083000307, 0083000310, 0083000312, 0083000321, 0083000337, 0083000338, V083000339, 0083000351, 0083000369, 0083000371,
0083000374, 0083000398, 0083000400, 0083000421, 0083000425, 0083000427, 0083000455, 0083000458, 0083000469, 008302252, 008302288, 008302383. MULAKUZHA-CHENGANNUR: 1816000054, 1816000074, 1816000081, 1816000100, 1816000112, 1816000156, 1816000158, 1816000159, 1816000160,
1816000173, 1816000193, 1816000199, 1816000216, 1816000219, 1816000221, 18168000244, 1816000246, 1816000250, 1816000257, 1816000265, 1816000284, 181600908, 181600910, 181601056, 181601115. PUTHENCAVU-ALAPPUZHA: 3546000033, 3546000055, 3548000092, 3546000139, 3546000143,
3546000144, 3546000174, 354600423, VENMONEY-ALAPPUZHA; 3489000054, 3489000119, 3489000196, 3489000241, 3489000257, 3489000276, 3489000311, 3489000319, 3480000332, 3489000352, 3489000353, 3489000355, 348901414, 348901470, 348901481,

Please note if the auction is not conducted on the above mentioned date for any reason, the same will be conducted on 25.09.2025 onwards 10.00 am onwards in our Chengannur
Kallisserry Branch. The Earnest Money Deposit for participating in the said auction has been fixed at Rupees Five Lakhs Only.
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